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ve 
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V
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M it� he will deal 

ubj c that has already come up 

o n 

for 

(Interruptions) 

st

will be allowed. 

a po

1:Just my f

r e very 

Mr. S eph n 

Mi s of 

had gone c s iac

Ga i Now 

iv an 

ex n the 

ho also be caled 

name 

charge, to h who ls 

. 

o

the 

co i g the House ithin te 
in

ll 
arin. 

more orderly. 

G P

my ub i

every be

m e e

any such thing, to which 

agreed. h when met you 

gave  a  p vlg

s

i e i

and c v c with .-hat­

e So. 

allowing you". When as

a v ege l

llo

ai the matter and ask 

ay reply he Taol' 

We o h v

we have privilege 

motion at all. ou 

have no rquarrel. Please, 

when you lo a 

(lnterrutions). 

.... (In­

terruptions ). 

ve 

cop of 

to ha:! 

K. 

e c Then it 

t there 

statements n

ai hen 

e ultim

ding 

(f): 

"But the S eaker may, 

clariica­

ti a me

r t

has end d. 
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St. bl Ladr 21, 1900 (SA A) of O ositon r. 
ommunicat n received threat o P.M.'s lie 

S RI 

Wh n aj 

Nrain are enjo ng and 

It d c

minaory. 

R SPEAKE R: I enjoy your 

spech most. 

S RI K. 

listen 

R PEA ER : 

SHRI K. Dh nb d): 

the ith 

WI) here, 

will never s tion by 

single 

bok. will h ind solu­

tion by R le 357 372 

and substracing something. Then 

will get t lutin. 

a yt t at day 

have read t e 

. m 

the 

SHRI K. OY: c n 

nythn

hig e y the 

I sy, S e k r, 

if m n 357 ad we h

w instead 

of throtting hi1g n 

nste l ing s picin 

all over the nt y 

one M ise o

spiring to ill M s. perhaps 

her were mb the 

n onspring to kill 

Prime Minister, it is eter we 

should ispel this 

all. 

t l made 

the Opposition here and 

after that l challenge the 

pp siton to state and 

we challenge this side who 

e oming out in support of min­

isters.  Mr. Speaker. Sir. 

viously the Asse b
Sir, I am elli n t 

whoe e c e you board. They not sacro anct. he y 

an do anything. the other day 
wh h s

one Bihar Assembl sai. ... 
they were 

th
MR. SPE KER: 

as raised th t very day 

ve some infor- SHRI A. K. ROY: Mr. Sp ke , Sir, 

'nation to t ua Prime has to 

eligible t Parla e t 'Minister s y 

without rasi it in a lia e if that. 

w ts pre- Sp k r, a

t the open can nything 
Parliament. you n ng. Let 

disdosed a u lly the Leader 
the and nobody e , out and e 

ur whole the challenge n -
the wrong direction as 1:Jity his statement gainst 

afraid 

Opp iin s e- di e th t 
mcnt. We are afraid s ehn at 

Minister's tat t. 
SHRI SUSHIL KUMAR O ARA: 

in 
he ay 

eit e ea- no Minister 
nOr -

sacr anct. Anybody can do 

recorded. 

·.·Not 
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K

r Spea­

ker, 

ing 

e 

t Prime nis e, 

reactions 

the Comss ioner 

the newsmen 

te

e r

is mak g 

a p t 

It 

already 

given my i

a 

on e 

ready been 

Stephen s e

y 

I 

through the statement. has 

e

m going make 

t matter 

may e 

te

It 



12 1978 

threlt P.M.'. 

a

l you 

SAMAR My poin is 

on . 

M R. SPEAKER: Please hear 

SHRI C. ST P is  a 

sat m n ap woved by 

PROF. SAMAR GUHA: ot that 

I in def e c.e

to your wishes, I 

s ius involvement. 

SHRI C. read 

ater in the day, the oice 

t Police Commissioner ssue a 

re ng "a communica­

tion on he subject was received 

Security Branch the Delhi 

out a week t was 

on the Lok Sabha Secre­

tariat for n ss

vigilance since it co cer ed the Prime 

Minister as a Me ber of the Lok 

Sabha." On rquestioned further b

the Pressmen, the Commissioner 

e

ou d that the matter 

med part of oicial secrts. 

nication form Security Branch 

the Commissioner's oice to the Se­

Br c of the Parli ent a 

routin matter which will be taken as 

t coun revealed. 

But oicial leter from the Com­

mi sso r of Policy to the Speaker of 

Sabha purporting to convey in-

a plot to mu der the 

trom the Chair of he 

tter of major signiicance 

Was cmmuni on one 

Scurity B anc no er Security 

Branch as by the olie 

from Co missioner 

o Speaker as announc d 

in 

Delhi Police d jst passd 

Lok S as 

ed Poice, wa it, as 

o a

Commissioner 

existence 

plo ? The present osiin t the 

anouncement in th

culars. This is i st 

history of 

by S aker 

challe ge . For ha

this episode is of considerable 

po t c . is absolutely essentlal 

in public interest and the interest 

of gni y of Lok S a 

position is clariied beyond 

claimed that th

ser s The implic tin is 

that matter i

the Lok Sabha is revelation of 

oicial secre. That a 

icia secret conveyed to the Lok 

Sabha S cretariat was re e l is 

llegatio of no small magnitude. Thi

of th a 

clear c1ariication. 

o n to intelligence o ci l

the has re ort that the com­

munication wa on t e basis of an 

oicial 

rq oted as 'such nonymo s 

o uncommon. We 

4' letters peraining 

lives of 

onc

rime Minister. These letters, 

c n r Me

oC Parliament, the Marshal 

the 

action The resent letter is o such 

letter: news itm not 

contradicted o m nc ­

tion m gi g  from an anonymous 

letter and conveyed to e Lok Sabha 

Secretariat as par of a er 

oic secret should serve as 

cum nt for  a x e

ao y defamatory 

the Lok a h maj r p_ 

position the cannt 



St. by Leader 21, (SAKA) of ro 

received aegd threat lif-

obviously b' t ken as a routine inci-
by us (par 24 onwards) 

should be the 
until further advice. 

House to consider how to mend This is on advice from the Lok 

the damage all round. Sabha Secretariat." 

The Spe ker's announcement came 
A P.T.I. message at 2015 hrs. i s-

in repy to a damand from Shri 
tructed the editors: 

Shyamnandan Mishra who said, " We "Please note the seris 

are informed that you have told held by the advisory (Par llO) is 

some persons, that inormation has now realeas d barring the ope ng 

been conveyed to the Chair, that some take (Par 24) which is supers ded 

person's life is in danger On this very by this lead." 

i£sue." secret information conveyed At 2017 hrs. another P.T.1. release 

the Lok Sabha Secetariat, instructed: 

hope, made in all 

h Sh 
"Please kill par 24 . .This 

SCCl' cy- ow it  it  that ri 
under advice of the  Lok Sabha 

Shya nandan Mishra got knowledge 

about it? a convincing explana­

tion is not forthcoming, would it 

not be permissible to  draw the in­

ference of a politic:! design to create 

background allegations against 

main Opposition so to set the 

stage for an oIensive of suppression 

attack from the ruling party? 

SHRI 1:JYOTIRMOY BOSU: Not at 

SHRI C. M. STEPHEN: I would 

of Shri Shyamnandan Mishra to 

the House as to how and where he 

got this information about this co m­

munication. 

The statement under reference was 

obvisously highly incriminatory and 

nefamatory against Party and my 

Memb ers. The word used was 

"Congress (1) people." That phrase 

Would cover the Members of our 

in this House  itself. I had 

immediately denied that allegation. 

denial was carried the P.T.I. 

teleprinter in the Parliamentary Ser­

No. 24 in the following terms: 

"The allegation. which touched of 

tempestuous scenes in the House, 

denied as mischievous, malici­
and baseless by the Leader ot 

O position, Mr. C. M. 

Stephen ... 

At 1852 hrs, the with refe­

fence to the above release, teleprint­

read as 

Pl se hld from pub­
c.�rges -LS series 

Secretariat." 

result, the P.T.I. report that 

I characterised the Com issioner's 

allegation mischievous, maicious 

and baseless was blacked out 

instructions from  the Lok Sabha 

Secretariat. This was as a result 

an expungement order by the Sea­

under 

against allegatio s of de­

famaOry and  incriminatory natu"e. 

Could it that an allegation can be 

made against section and that 

a repudiatIOn of the same will not be 

permitted on the ground of being de­

famatury and incr minatory nature. 

result of the Lok 

Sabha Screariat was that the 

words "mischievous, malicious 

baseless" by way of my characterisa­

tion of the communication, were 

blotted out  from the news  media. 

Are these words defamatory  and in-

criminatory with reference to the 

allegation made in the House? The 

power of expungement, exercised by 

the Speaker in the Chamber, is a 

matter which has come in for com­

plaint on the Floor of the Houe on 

many occasions. Except to say that 

this case I am an aggrieved party 

I do not propose to make any com­

ment for lack time. I would onl­

appeal to the Speaker that a discus­

sion with the Party Leaders 

arranged for evolvng modaity 

expungement from the 

proceedings n the House . 

The entence he record 



St by OppC"sition 

[S ri C. t p n �nged or not. No em r 

(p'age 10587 of e uncorrected record r i t m . 

proceedings dated 8th December The Speaker himself should have ex-

1978) s been corrected to read as punged it at that moment. 

follows: -

"Four days back I got a communi­
cation purported to be from the 
Office of the Commissioner of Police 
that there is a plot to murder the 
Prime Minister .. " .. " 

The words added i as correction 
are "purported to be from the office 
of the". You were pleased to explain 
to me that this correction was to put 

he record straight and that it is nor­
mal and permissible. To my mind, 
there is a lot of difference between 
th words 'communic t on 
Commissioner of Police" and the 
words "communication purported to 

from t e office of th"! Commis­
sio er Police." I am not 

ny objection to this correction. But, 
I can t help 
w t er when a member corrects the 
proceedings it can be to add in some­

he did not say or to delete 
something which he said. My con­
cept about the right of correction is 
that it is to conform the record with 
what actually stated, barring of 

m no grammatical 
mistake or so. In the light of this 

orrec on, ruling on the scope of 
permissible correction becomes neces­
sary. 

The entire episode throws up many 
question marks and many important 
issues. I do submit that these ques­
tions and doubts clamour for imme­
diate clarifications. 

SHRI VAYALAR RAVI 
kil): I am on a point of order. This 
is the concern of this House and every 
Member. Mr. Stephen has made a 

er ous observation. I know that no 
question was allowed, no debate was 
allowed. But one serious question is 

hi which I ant to When 
any Member makes a statement on 

Floor of this House, sometimes, 
may me 

that 

The is whether you can 
expunge as an a te though ? This is 
the poi t am raising; please tell all 
of us whether it is permissible, whe­
ther you can expunge as afterthought. 

MR. SPEAKER: Let me first of 
all observe that shall be only too 
glad meet the leaders of parties 
groups as suggested by the hon. lea­
der of the Opposition to go into th
general question of expunction of 
observations made in the House . 

Three points are raised by 
Stephen in his statement made before 
the House. He has objected to my 
editing my observations made on the 
8th December. In this respect Shri 
Stephen had sent a letter to me on 
the 9th December and to his letter 

had sent the following reply on 
10th December: 

have gone through the procee­
dings again and find that the words 
'the Commissioner of Police' occur 
twice at page 10587 of the uncor­
rected proceedings. While at the 
second place, the words 'the Com­
missioner of Police' have been left 

as they were, the words 'purportea 
to be from the office of' were insert­
ed in the first place to put the re­
cord st aight as I understood that 

he letter had emanated f om 
Officer subordinate to the Com­
mission r." 

permissible under e rul . 
It has been done in the past; there are 

earlier precedents covering 

S r tep en to hear 
ha e permitted him to do 

understand that he had heard the 
tape. It is very im rtan
certain words which are coming r. 

a also raised my 
expunging so e of ob at o

him. It may 
of 

e . had 
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12, 19'78 reo 

p si s ld 
Member revea

particular tie 
able to u ctio effectiv ly in this 
House. Seco dly ma e 

my form io did 
ot come either from the office of the 

han. Speaker or from office of the 

Home Minister, in this regard. Thi5 
osition am 

very glad that my nform tion has �een 

o rmed cent I m glad 

I o ld failed in my 
duty as a Member of this Hou3e 

I did no bring this m tt r 
notice of the Ho se did 

SHRr VASANT SATHE (Akola): We 
are satisfied with your reply. 

SPEAKER: r am not here to 
satisfy you. 

SHRI VASANT SATHE: What is the 
position? Does it not mean that you 
have revealed certain information 
without getting verified from the 
government? 

MR. SPEAKER: I am not 
ny ques on. 

SHRI V ASANT SA THE: Are you not 

entitled to tell to the country 
yo have received this information 

without getting it verified . (Inter­

MR. SPEAKER: Don record. 

SHRI NARENDRA P. NATHWANI 
(Junagadh): I to the next 
item. 

MR. SPEAKER: not called 
the next item am to dispose 

Of point of order raised the Lea­

of the Opposition the other day

SHRIMATI PARVATHI KRlSHNAN 
'(Coimbatore): I understood 

to he was glad that 
correct. Does he 

is that 

to assassinate Prime 
ter? This is what 

MOTION THIRD REPORT OF 
THE COMMITTEE O

MR. SPEAKER: the 8th Decem­
e 1978, the 

'
House do eonisider t

he Committee of Privileges present­

ed to the HOUse on the 21st 
1978" w s adopted by the House, Shri 
Mor rji Desai, Leader of th House, 
mo ed a substantive otio stating 

the House agrees with the findings 

of the Committee of Privileges 
that the House utho is s the Spe ke
'to take steps enSUre the presence in 
this House of 

Gandhi in her place, Shri R. K. 
Shri D. Se before the 

of the House, on such date as may be 
decided by the Speaker, to 
them on the question of punishme t 

and to re eive such punishment as may 
determined by the House'. 

M. thereupon rais­
ed point of order that the 

moved the Leader of the House 
was not in conformity with the 
sions of Rule of the Rules 
procedure of Lok Sabha, which reads 

n e

the motion made under 
rule (1) is agreed to. the Chairm

any member of Com ittee or 
other Member. as the case 

be. may move that t e House agrees 
disa rees or agrees amend­

with recommendation 
the report," 

In this connection. mentio
similar point of order was raised 

in Lok Sabha the 18th A ust 1961 
the case, when 
the Committ of rivile es 

moved motion 'that Shri R. 
Edito

tend this House on day and time, 
within a week of the adoption 
motion to fixed by 
On occasion, my distinguished 


